
State Level Environment Impact Assessment Authority 
Himachal Pradesh 

At Department of Environment, Science & Technology 
US Club, Paryavaran Bhawan, Shimla-171001. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELH I 

In the matter of Original App li cation No. 55/ 2020 

(I.A. No. 110/ 2020 & I. A. No. 111 /2020) 

Dr. Pawan Kumar Banta Vs. Union of India and ors. 

The action taken report in compliance to the orders of Hon'b le NGT dated I 2-
0S-2020 is attached herewith as Annexure A-F for kind information and further necessary 
action. 

Submitted by 

co.!~d.r l~0 
Member Secretary, 

HP State Environment Im pact Assessment Authority, 
-cum- Director, (Env., Sci. & Tech.) 
Himachal Pradesh Shim la, 17100 I. 

NO. SEIAA/2015/360- NGT 55/2020- I 6 o o ~ the Shim la dated 2.~ August, 2020. 

Encls: Action Taken Report with Annexures. 



State Level Environment Impact Assessment Authority 
Himachal Pradesh 

At Department of Environment, Science & Technology 
US Club, Paryavaran Bhawan, Shimla-17100 I. 

~ 
dated, the Sh imla,.21 August, 2020. 

Action Taken Report: 

Ref. Orders of Hon'ble National Green Tribunal in the matter of Dr. Pawan Kumar 
Banta vs. Union of India & Ors in O.A. No. 55/2020 regarding M/s Homeland Exotica­
mixed land use construction project at Shimla. 

Hon'ble National Green Tribunal dated 12.05 .2020 passed the fo llowing orders in the above 
case:-

" .. .... ..... ... . it is patent from the above that the project proponent does 

not have Environmental Clearance (EC) apart from other violations. 

There is nothing to show compliance of requirement of Air and Water 
Acts. In view of this position, the Director, Town and Country 

Planning, H.P, Commissioner, Municipal Corporation. Shim/a, 

SE/AA, Himachal Pradesh and the State PCB may ensure that the 
project does not proceed further in violation of law. Action may also 

be taken for prosecution and assessment and recovery of 

environmental compensation, fo llowing due process of law. Further 

report in the matter be filed on or before on 31.08.2020 by email at 

Judie ial-ngt@gov.in 

2. In compliance to the above orders, the concerned officer's from Town and Country 
Planning Department, Municipal Corporation, Shimla, Member Secretary, HP State Pollution 
Control Board and Himachal Pradesh State Level Environment Impact Assessment Authority 
initiated the action against the project proponent to ensure that project proponent does not 
violate the norms/law. 

The department wise report is as under: 

Town and Country Planning Department: 

3. According to the Town & Country Planning Department it has been submitted vide 
letter no. HIM/TP/Law-VI/RERA (Nirvana Wood & Hotel) 1306-08 dated 11.06.2020 the 
Commi ss ioner, Municipal Corporation, Shimla has been directed to take necessary action as 
project falls withi n the jurisdiction of Municipal Corporation Shim la and as such action in the 
matter is requ ired to be taken by M.C., Shim la. The letter is attached as Annexure-A. 



Municipal Corporation, Shimla, Himachal Pradesh: 

4. The Architect Planner, Municipal Corporat ion, Shimla submitted that the site the team 
of officers from hi s office visited the premises of M/s Nirvana Woods & Hotel Pvt. Ltd. on 
dated 05.07.2020 & 29.07.2020 to check the status of construction work at site, but during the 
visit no representative of Mis Nirvana Woods & Hotel Pvt. Ltd. was available at site except 
security guards who expressed his inability to explain anything about the site. Thereafter the 
site was again visited by the undersigned along with three Junior Engineers and field staff of 
Architect Planner branch of Municipal Corporation, Shimla on dated 28.08.2020. During the 

visit authorized signatory/representative of company of Mi s Nirvana Woods & Hotel Pvt. Ltd. 
were present. The team observed that:-

!. During the visit the construction work at site was found suspended. 
2. The team took all the measurements of existing building's blocks for comparison to 

ascertain the deviations from the proposed sanctioned plan by the Town and 
Country Planning Department. 

As informed the comprehensive report of all the measurements wi II be submitted in four 
weeks time. The latest status is that the work is closed at site. 

5. The letter vide no. MCS/AP/2020-2358 dated 28.08.2020 from the Architect Planner, 
Municipal Corporation, Shim la is annexed as Annexure-B. 

HP State Pollution Control Board, Shimla: 

6. The HP State Pollution Control Board, issued orders of disconnection of the power 
supply of Mis Nirvana Woods & Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil and District 
Shimla, H.P. under sect ion 33-A of Water (Prevention & Control of Pollution) Act. 1974 and 
section 31-A of Air (Prevention & Control of Pollution) Act, 1981 vide HP SPCB Shimla 
office order no. 6572-76 on dated 13.05.2020. 

7. An , Environmental Compensati on amounting to Rs. 18,00,000/- only (Eighteen Lacs 
only} has been imposed upon the unit vide letter no. PCB/Ro Shimla/OA No. 55/2020 (titled as 
Dr. Pawan Kumar Banta Vs. UI0)-974-75 dated 27.06.2020 for not complying with the 
directions issued by State Board as per methodology given by Hon'ble National Green Tribunal 
in 0.A. No. 593/2017, titled "Paryavaran Suraksha Samiti & Anr. Vs. Uol & Ors. orders dated 
19.02.26 19. The detailed report of Sh. Lal it Thakur, Assst. Env. Engineer, HP PCB is annexed 
as Annexure-C. 

8. Further, the Member Secretary, H.P. State Pollution Control Board vide their office 
letter no. PCB-OA No. 55/20-12926 dated 18.08.2020 informed that the Unit, M/s Nirvana 
Woods & Hotels Pvt. has cha llenged the said order of HP SPCB 15.07.2020 imposing the 
Environmental Compensation to the tune of Rs. 18,00,000/- in the Hon 'ble High Court vide 
CWP No. 2428/2020, titled Nirvana Woods & Hotels Pvt. Ltd . vs. HP. The Hon'ble High Court 
vide its order dated 17.07.2020, has stayed the operation of said order. Now. aforesaid order of 
dated 17.07.2020 is subjudice before Hon'ble High Court. The report of Member Secretary. 
Pollution Control Board is at Annexure-D. 



Himachal Pradesh State Level Environment Impact Assessment Authority: 

9. The Member Secretary, HP SEIAA issued notice to Sh. Pankaj Gupta, Mis Homeland 

Exotica-mixed land use construction project, now working in name of Mis Nirvana Woods& 

Hotels (P) Ltd. , Village-Kiyari & Rirka, Tehsil& District-Shimla, H.P vide their office order 

vide letter no. F. No. HP SEIAA/2015-360-loose -367-371 dated 23.05 .2020 and has directed 
that the non compliance by the project proponent to the terms and conditions of Environment 
Clearance granted as per the provisions contained in the Environment Impact Assessment 
Notification, 2006 under Section-5 of Environment (Protection) Act, 1986 & the orders of 
Hon'ble National Green Tribunal dated 12.05.2020, the project proponent has been directed to 
immediately stop the construction activities at project site till further orders or till the 
construction activities are permitted by Court of Law. The Office order by Member Secretary, 
HP SEIAA is attached as Annexure E. 

IO .' In order to ascertain the compliance to the orders of Hon'ble National Green Tribunal 
dated 12.05.2020 and subsequent directions issued from this office vide no. HPSEIAAl20 l 5-
360-loose-367-371 dated 23.05.2020 a team of officers visited the premises of Mis Nirvana 
Woods & Hotel Pvt. Ltd . on dated 28.09.2020. The team inspected the entire campus, premises 
of the project. The team was accompanied by a security guard of the project and the Architect 
Mr. Kaunda! of project proponent during the visit. The team observed that construction work 
was suspended and there was no activity in the premises by the project proponent. The site visit 
report is attached as Annexure F. 

l l. The report is submitted for perusal of Hon'ble National Green Tribunal. 

J~,H~6 

Encl: As above. 

(D.C. Rana) 
Member Secretary, 

HP State Environment Impact Assessment Authority, 
Shimla, 171001. 
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TOWN AND COUNTRY PLANNING DEPARTMENT IJ111t\ . A 2 (,, 
HIMACHAL PRADESH 

No. HIM/TP/Law-VIIRERA (Nirvana Wood & Hotel)-\'"\ 6 \ ~. iv\-Dated :\\.~·.)_,I:) 
To. 

The Commissioner 
Municipal Corporation 
Shimla. 

(2- 7-0 C/ P; 

I 7!--/ t 12:0 

Subject:- 0.A No. 55/2020-Dr. Pawan Kumar Banta Versus Union of 

~d-ec4~(S ~J-'7) India & Ors. 

UJir. 
4-cidf. ~r.::r~ With reference to the subject cited above it is submitted that the 
~ above mentioned matter was listed before the Principal Bench of Hon'ble 

National Green Tribunal at New Delhi on 01 .04.2020. Copy of order dated 
Hs O~ 0 l.04_-2020 is enclosed herewith . In this regard it is submitted that the area in 
~ / question falls within your jurisdiction and as such action in the matter is 

required to be taken at your end . 
\jtl)bv It is therefore requested you to comply the order of the Hon'ble 
~National Green Tribunal order dated 01 .04 .2020 in letter and spirit please . 

l 
' ·\)~cl:- As above. 

Copy forwarded for favour of information to:-

Yours faithfully 

I 
State Town Planner 

Town & Country Planning Depn., 
Himachal Pradesh, Shimla-9. 
Phone No.0177-2625752. 

er Secretary, State Level Environment Impact Assessment Authority, Himachal 
radesh, Ministry of Environment, Forest & Climate Change, Government of India, at 

Department of Envirorunent Science & Technology, Paryavaran Bhawan, Near US 
Club Shmla-1. 

2. Member Secretary. H.P. State Pollution Control Board, Him Parivesh. Phase-III.New 
Shimla-171009. 

"~ 
State Town ~lanner 

Town & Country Planning Deptt .. 
Hirnnchal Pradesh, Shimla-9. 
Phone No.0177-2625752. 

. '\ , ' , __ 
- ~ 



/ rs c{ {(\~. -~) 
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MUNICIPAL CORPORA1iION SHIMLA 
No. H cs/AP/J--t~D -· )_35'3 I 

From 

To 

\ _,., 

Sub:-

Sir, 

Architect Planner, 

Municipal Corporation, 

Shirnla. 

The Director-cum-Member Secretary, 

HP State Environment Impact Assessment Authority, 

Shimla-171101 

Orders of Hon'ble National Green Tribunal in the matter of Or. 

Paw an Kumar Banta vs. Union of India & Ors in O.A. No. 
55/2020 regarding M/ s Homeland Exotica-mixed land use 
construction project at Shimla . 

Please refer to the subject cited above and refer to the directions dated 

12.05.2020 of Hon'ble National Green Tribunal. In this regard, it is to inform you that 

the team of officers from this office visited the premises of M/s Nirvana Woods & Hotel 

Pvt. Ltd. on dated 05.07.2020 & 29.07.2020 to check the status of construction work at 

site, but during the visit no representative of M/s Nirvana Woods & Hotel Pvt. Ltd. was 

available at site except security guards who expressed his inability to explain anything 

about the site. 

/ Therea~er the site was again visited by the undersigned along with three Junior 

~ ~ngineers and field staff of Architect Planner branch of Municipal Corporation, Shimla on 

/ dated 28.08.2020. During the visit authorized signatory/representative of company of 

~s Nirvana Woods & Hotel Pvt . Ltd. were present. The team observed that:-

l~~,_ \(\·Ir 1~ ~ \o 1. During the visit the construction work at site was found suspended . 

. • , 
1 

YV \ 2. The team took all the measurements of existing building's blocks for 
/ \ -

/ ~ , comparison to ascertain the dev1at1ons from the proposed sanctioned plan 

~ 'i by the Town and Country Planning Department. 

(/Y' 0 . . . 
;,/ The comprehensive report of all the measurements will be submitted 1n four 

If~_ ; {I'\. , -;(J{,,f / wee'5 t;me. The latest status 1 s that the wo'k 1s closed at site. 

\ V', 0;-. \ voucs fa;thfully, 

~1 ctL~lt. _ -

Endst. No _____ _ 

Copy to :-

Architect P[anner, 
M.C. Sh1mla 

Dated __ _ 

The commissioner, Municipal Corporation, Shimla for information please. 
! 

I 

I 
Archi/ct Planner, 

M.C. Shimla 
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· ··<;~%~~1~~\ H.P. STATE POLLUTION CONTROL BOARD, 
REGIONAL OFFICE, "HIM PARIVESH", 

w -..illli;'a:;-
~~$' PHASE - III, NEW SHIMLA - 171009 

www.h b.nic.in Phone No. - 0177-2673274 
No. PCB/ROS/ () A ·t-\b . c- -~\ .... ~ ..... , Dated- -.. 1 

To 
-= ..>--\.>.>-"- g ·1 6---:r:-1 ,,L.- ' - c, l, - J.-u J-1:) 

~e Director-cum-Member Secretary, 
State Level Environment Impact Assessment Authority, 
Himachal Pradesh, Shimla 171001 

. (3>9 ~ .T. q -
~-:r;'):Q 

Subject: · Orders of Hon'ble National Green Tribunal dated 12.05.2020 in OA No. 
Jt9h-cJJfi:.~(6...S7J/ 55/2020 titled as Dr. Pawan Kumar Banta Vs. Union of India & Ors. 
~ 

Sir, \,\\ , 
.ji..c.C£.~~l~~Q.f U!.;rhis is with reference to DEST office le tter no. S&T /HP SE IAA / 2015-360-619 dated 

__.?.----18.06.2020 and HPSPCB HO letter No. PCB-QA No. 55/2020-106 77 dated 24.06.202 0. In 

,, this co ntext, it is submitted that HPSPCB has already issued orders to disconnect the power 
/ 

/O_j~J supply of M/s Nirvana Woods & Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil and District 

~ Shim la, H.P. under section 33-A of Water (Prevention & Control of Pollution) Act, 197 4 and 

section 31-A of Air (Prevention & Control of Pollution) Act, 1981 vide HPSPCB Shimla office 

order no. 6572-76 dated 13.05.2020 (Copy enclosed). 

Further, Environmental Compensation amounting to Rs. 18,00,000/- only (Eighteen 

L::c:; on!::) ba~ bee:: i!n;.nse:i '1po!1 .the 1,1nit for not comolying with the directions issued by . i/T!$ ~tate Board as per methodology given by Hon 'b le National Green Tribunal in O.A. No . 

/ ' / r \ ~3/2QJ 7, titled "Paryavaran Suraksha Sarni ti & Anr. Vs. Uol & Ors. orders dated 

{{ 'C- /~(0'01.Q19 (Copy enclosed) . 

~1 } This is submitted for kind information and furthe r necessary action please. 

J I 0--/ --r 
I 

Copy to: 

Yours faithfully , 

Asstt. Environmental Engineer, 
HP SPCB, Shimla 

• The Member Secretary, HPSPCB Ph;:ise-111, New Shimla in compliance to HPSPCB Shimla 

letter no. 10677 dated 24.06.2020. 

Asstt. Environmental Engineer, 
HP SPCB, Shimla 



HlMACHAL PHADESH ST/\TE ELECTHICITY IlOARD 

PERM A NJlli.IJ2 IS C () N NE ('..TiilN_J_)J{ D F.R 

PDCO NO : PDC0/10000 7012067/20200522 DATE : 22-05-2020 
APPLICATION NO: 
PDC0/100007012067/20200522 i 

JUNIOR ENGINEER /A.A.E() . . kC\, 
Please disconnect the below consumer permanently from Board's c1rcu1t anQ.. repo1~ be~ 

~l. ::1 : I • S.D.0 . 
- - - - - - - - - - - - - - - - - - - - - - - - - - - - CONSUMER DETAILS - - - - - - - - - - - -H f- ' : - - - - - - - - - - - - . 

NAME :NIRWANA HOTEL PVT LTD ACCOUNT NO :100007012067 
fATHEl~'SNAME: LEGN0:1112127141 
ADDRESS :VILLAGE KI,SHIMLA,,,AD NO 
541738917503,171009 JE AREA: KHALINI 
CATEGORY :ITMS SAN LOAD :7.2400000 
PHONE NUMBE R :946473096 1 OUTSTANDING AMOUNT :0.00 

APP~.JC:A TION Rl:~~O~ : A 0 l)e" Q~~ l:;;rSj. (lye\ ~'I I,.~ (,(Q_c\ b\.,-1- L.v oi-D. h~,\- - ('.\o vY1 b_-, If a/ 

-~~~~~~~~~~~~- ~~-c ~ -~6~~ -/~ ~~::~~~t-t~~ ~ t?~3_c~?~~~~%?~l-~~~-q ~ ~~~o-~9 ~ _1 
. 

(I )Service( Over hcod/undcrground) disconnected 
(2)Fuscs drawn and meter(s) returned to stores 

It e :r. 

'1eter no 

Meter Status 

Phase I Make 
/ 

v 

Re ad i ng - KWH I KVAH 

'1DI I MF 

[B ody seal position I 
Terminal seal 

Ent ered in movement 

Done by/_9.atc:iirntl'1~ 
Reas ~or discono ction ~ / 

JE Nu11~~n: D~-IARD\V i\J 
t=?21:s-

rv:2\:c:r Dcta .~l. s 

;J_ 6 t1 i1J_SS 
/o - {o f\ 

.J f fl f 

.~ \Ci ) JJ._ )(wH 

Jfa I / -K l;V t-J 
--

/too 

/'\ 
,f I 

7 ' I 
('\ ' 
I ' : 

"" _, ' / '-·~ / \\) -_ , __ ,, __________ ,, ____ :'\:.--:;-~ vA ~ y 

.Date (Customer Sig:rntun.:) 

=================================================================== 
===== 

CHARGE 
No charge will be rnnde against a consumer on account of ciisconnection, hut in view of item ) of the: 
sch edule o f gcnernJ chn rgcs ,the reas on l'or cJi sco,nnCC(I0!1 should be :-i lil !Cd hcl U'vV ,1111dcr t' ithc1 ui' the 
loll owing head 

(a )A breach by the consumer ot' three condi ti ons ol' supply or of 111 ~ <1grl~C111c1H(1I ;lil y) 
w ith the bonrd of such provision of the Act as may be relcvent. 

. (b)Yacation of premises when the period of vncation is less thnn 30 clays . 
(c)Other than (a) or {b). 

If the reason should fall under either (a) or (b), a reference to the above Disconnection orde r be macle in the 
remark column of the above Consumer's Ledger. 

I 
I 

I 

I 



H.P. ST A TE POLLUTION CONTROL BOARD 
HIM PARIVESH, PHASE.III 

NEW SHIMLA·l 71009 

OFFICE ORDER . ' . , 

Whereas direction under Sectio 33 A f h · 
· . 

11 
- o t e Water (Prevention & Cont1o l of Pollution) Act 

197~ and 3 I-A of the Air (Prevention & Control of Pollution) Act, 1981 vide this office orde; 
No.~4540-43 dated 16 11 2019 was 1·ss d t h E · E · · · , . . · · ue o t e xecut1ve ng1neer, Electrical Division, 
H'.SEB, Electrical Div. Kasumpti , Distt. Shim la, HP for disconnection of power supplies of Mis. 
Nirv.ai~a Woods & Hotels Pvt. Ltd . Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP for not 
obtammg renewal of consent to operate and not submitting Environmental Clearance and the 
same subsequently was kept in abeyance vide this office letter No.2<,318-21 dated 5.12 .2019 till 
3.1.2020 and unit was granted two months time for necessary compliance. 

Whereas the Assistant Environmental Engineer, Regional Office, Shimla vide letter No.2434 
dated 22.2.2020 has again repo1ted that unit has not made the compliance, although the unit had 
applied for renewal of consent to establish but it has not submitted Environmental Clearance and 
again recommended for the power disconnection of the unit. The letter No.1202-05 dated 
I 0.2 .2020 has also been received from the Assistant Executive, HPSEBL Khalini , Shimla-2 for 
the further directions in view of the representation received from the project proponent. 

In consideration of the facts stated above H.P. State Pollution Control Board in exercise of power 
conferred under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and Section 
31-A of Air(Prevention and Control of Pollution) Act, 1981, the H.P. State Electricity Board in 
general and the Executive Engineer, Electrical Division, Kasumpti, Shimla, Distt . Shimla, HP in 
pa11icular are, hereby directed to disconnect the power supply to the mit M/s. Nirvana Woods & 
Hotels Pvt. Ltd. Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP forthwith. 

Direction is also issued to ivi /s. Nirvana Woods & Hotels Pvt. Ltd. Viilage Kiyari & Rii";...a, Tcl"isil 
& Distt. Shimla, HP, not to use DG set. 

Non-compliance of these directions shall constitute a cognizable offence for following action:-

Fine and imprisonment up to six years as provided under section 41 ,43 & 44 of the Water 
(Prevention and Control of Pollution ) Act, 1974 and under section 3 7,3 8 & 39 of the Air 
(Prevention and Control of Pollution ) Act, 1981. Strict compliance from all concerned is 
solicited to avoid legal liability on their part. J 

(Ad itya Neg( IAS) 

6 
( Member Secretary 

_r /1--1 b H.P.Shte Pollution Control Board 
No . PCB/246/Sunil Kumar Sood Construction Project(Nirvana Woods)/2019- Dated: I~\ 6 S:-' )C.:2.-C'." 
Copy forwarded to the following for information and immediate necessary action : 
I . The Chairman, H.P. State Electricity Board, Yidyut Bhawan, Shimla. 

2. The Executive Engineer, Electrical Division, HPSEB, Electrical Div. No. l, Kasurnpti 

Shimla, Distt. Shimla, HP. 
3. The Assistant Executive Engineer, Electrical Division, HPSEB, Electrical Div. Khalini 

Shimla, Distt. Shimla, HP. 

J. The Assistant Environmental Engineer, HPSPCB, Shimla to give compliance repo1t 
immediately 

5. Mis. Nirvana Woods & 
HP. 

6. Case file 

Hotels Pvt. Ltd . Village Kiyari & Rirka , Tehsil & Distt. Shimla, 

(Adity~~S) 
Member Secretary 

H.P.State Pollution Coc;,roI Board 
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":.P. STATE POLLUTION CONTROL BOARD --
HIM PARIVESH",PHASE - Ill, NEW SHIMLA - 171009 

1 

Phone No. - 0177-2673274 
0 p~CB~/;r;R;-r:;O~S:i::-h~im:l1-=:--a;lfo~A\iN;:;o:--.-;:5-;:-5~;2;;-;0~2=-o.:--:(~ti~tle_d_0_1_· -Pa_w_ K . B ) - ·-- ' 
· · an uma1 anta vs.UOl- <:-> -:::/li - ""f<- o- t--d- )· .:;:-i- )---

·1 - ., ' a e : ,:· -:f I of 2.oJ o 

M/s Nirvana Woods & Hotels Pvt. Ltd., 
(Earlier M/s Sunil Kumar Sood), 

Village Kiyari & Rirka, Tehsil & District Shim la, H.P. 

Sub: - O.A. No. 55/2020 titled as Dr. Pawan Kumar Banta vs. Union of India & Ors. pending before 
the Hon'ble NGT. 

This is in reference to orders passed by Hon'ble National Green Tribunal in O.A. No. 593/201 7 
. titled Paryavaran Suraksha Sarni ti & Anr. V /s Union of India & Ors dated 19.02.2019 vi de which formula for 
levying the Environmental Compensation has been given for non -complia nce of environmental 
standards/violation of directions. 

Further Hon'ble National Green Tribunal in O.A. 55/2020 dated 12.05.2020 have passed following 
directions: 

"3. ft is patent from the above that the project proponent does not have Environmental Clearance 
(EC) apart from other violations. There is nothing to show compliance of requirement of Air and Water Acts. Jn view 
of this position, the Director, Town and Country Planning, H.P. Commissioner, Municipal Corporation, Shim/a, SEIAA. 
Himachal Pradesh and the State PCB may ensure that the project does not proceed further in violation of law. Action 
may also be taken for prosecution and assessment and recovery of environmental compensation, following due 
process of law. Further report in the matter be filed on or before on 31 .08.2020 by email at iudicial-n9t@9ov.in ." 

Whereas construction activities were carried out by your unit without possessing the 
Environmental Clearance & Mandatory consent of the State Board despite issuing direction by the State Board. 
Therefore, in view of the order of Hon'ble National Green Tribunal and directions received from HPSPCB Head 
Office letter No. 10857 dated 27.06.2020 and Environmental Compensation amou nting to Rs. 18,00,000/­
(Rupees Eighteen Lacs only) is hereby imposed upon you based upon methodology prepared by Hon'ble NGT in 
O.A. No. 593/2017 titled Paryavaran Suraksha Sarni ti & Anr. V /s Union of India & Ors dated 19.02 .2019 for not 
complying with the directions issued by State Pollution Control Board. Environmental Compensation may be 
deposited through RTGS/NEFT in A/c No. 54140100001617, IFSC Code BARBONEWSIM, Bank of Baroda, BCS 
New Shimla. 

. ' / ..... y· 
\_ 1"'\ 

~HP State Pollution Control Board, Shirnl.:1 

Copy to:- 1 
Er. Lali t Kumar, 

Asstt. Environmental Engineer, 

The Member Secretary, H.P. State Pollution Control Board, Phase-Ill , New Shimla, H.P. 171009 w.r.t. your arr' I 

letter No. PCB-OA No. 55/2020-10857 dated 27.06.2020 for informC1tion please. 

Er. Lalit Kumar. 

1 
Asstt. Environmental Engineer, 

HP State Pollution Control Bo;:ird. Shim l<J 
' ( 

c 
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. , i~~ ·i HIMACHAL PRAO 
· -~""~ ·1i ESH STATE ELECTRICTIY BO ( l · ~ -- ··· ARD LIMITEO 

. . {A State Govt. undertakin ) 

I 
~egistered office: VidyutBh g 
Number (CIN) U40109H . P2009SGC0~~2as~:;Ts~Bl, Shimla-l 71004(H.P .) 

Telephone Number 0177 2624 o. HPSEBL 02 AACCH4894EHZB 
' . - 123, ESD l<HALINI, SHIMLA 

website Address ww 1 · b E · · 
_ -~-w. 1ll.:~LS2..!J2 mail: aeekhallini@gmail com 
HPSEB L/SES/C-10/2020-21- I J,,~f:;::.--3 t, . . . 
To / Date: - L) l.-/ 0-6 jl()Xij-

Subject: 

Reference: 

Sir, 

rvRegional Officer 
I 

HPSPCB, Him Parivesh 
I 

Phase-Ill, Sector-5 
I 

New Shimla-171009 

Disconnection of electric supply as per Instruction No.36 of Sales Manual 
lnstructions-HPSEBL- 'Consumer Id : 100007012067. 

Your office letter no . PCB-RO (S)OA No. 55/20202-455-45 Dated 22 .05 .2020 . 

This office in continuation to this office letter No . HPSEBL/SES/C-10/2019-20-80-

84 Dated 20 .05 .2020 and even file No. 87-92 dated 23.05 .2020, wherein compliance to the 

office order issued by worthy Member Secretary, HP Pollution Contro l Board, to disconnect the 

supply to the unit of M/s Nirw ana Wood s & Hotels Pvt. Ltd ., Village Kyari-Rirka, Tehsil Shimla 

under sections 41,43 & 44 of the Water (Prevention and Control) Act , 1974 and under section 

37 ,38 & 39 of the Air (Prevention and Control of Pollution) Act , 1981 were carried out vid2 

Permanent Disconnection Ord er No.PDC0/ 100007012067 /20200522 Dated 22 05.2020 . 

In this context, it is further added that as per the procedure/directio r1s 

prescribed in Sales -Manual of HPSEBL- a fee of Rs . 250/- was needed to be deposited for 

issuance of PDCO. The said requisite fee for disconnection charges has been provided by Dr . 

Pawan Kumar Banta, New Shimla in cash on 22.05.2020 wh ich may be settled wi th at your level. 

Accordingly, the Permanent Disconnection Connection Order POCO was issued on 22 .05 .2020 

and affected on 23 .05.2020 (copy enclosed) . The readings on the energy meter and the DG set 

have been . taken as on dated 23.05 .2020 and the project incharge of M/s Nirwana Woods 

instructed/under surveillance not to use Diesel Generator Set till further orders from the HP 

Pollution Control Board . 

~ I ~ Thanking you, 

Yours Fai thfully, 

S-..16 I 

I :t}tj~ . 
(Er. Rohi~~yaµ) 
Assistant Executive Engineer, 

ESD HPSEBL l<halini, Shimla -2 

Copy to the following for information and necessary action: 

The worthy Member Secretary, HP State Pollution Control Board, Hirn Parivesh , Phase -Ill , 

Sector-5, New Shimla-9. 

-~-
Assistant Executive Engineer, 

ESD HPSEBL l<halini, Shimla -2 



HP State Pollution Control Board, 
Below BCS, Phase-Ill, New Shimla 

No. PCB-OA No. 55/2020 / j!J/'o{k Dated: / ?J ."/~: )"J ."2'Y_ 

From: ~ Men1ber Secretary .· 
' .. , .'J . •fl ' ; , . ' .~\ -:-s. I r:: A 

! :--. 
To 

( ' 

J 
v:': 

The Member Secretary 
SEIAA (Nodal Officer), Shimla, H.P. 

I . 

_...-S b" 0 I . & u JCct: A No. 55/2020, titled as Dr. Pawan Kumar Banta v. Union of ndia 

1

•

1
.J_ ~IQ .. ~-rj) Dr·"· pending before the Hon 'ulc NGT (Compliance of order dated 12-05-

o<!_O~ 020) ..... Report thereof. 
Sir, ,...../ , ~ . 

~d!/,g;~l/J;J Vl/pJease refer to the Hon'ble NGT order dated 02-03-2020, wherein SEIAA 
~P) is designated as Nodal Agency as well as order dated 12.05.2020 in the aforecited 

~/ 

matter related to unauthorized, illegal development/construction of Mis Nirvana Woods at Up 

~
Mohal Kiari Rirka, Tehsil Shirnla (R). 

N Gt) W 
:=----- S I~~ ' I '~Ijon 'ble NGT observed that the project proponent does not have 

Envfronmenfal ranee (EC) apati from other violations. In view of this ~osition'. the 
/1 Director, Tovrn and Country Planning, H.P, Commissioner, Municipal Corporation, Sh1mla, 

®"' SEIAA, Himachal Pradesh and the State PCB were directed to ensure that the project does 
o ~1~~ not proceed fu1iher in violation of law and also take action for prosecution I levy of 

c:7"- environmental compensation, following due process of law. It was also directed that further 
report in the matter be filed on or before on 31.08.2020 by email. 

In compliance to order dated 12-05-2020 qua the HP3PCB, it is submitted that 

ihc Regional Officer, HPSPCB, Shimla in whose area of jurisdiction the concerned unit falls . 
\Vas asked vide letter dated 16-05-2020 to assess Environmental Compensation to be imposed 
upon said project proponent and submit the Action Taken/Compliance rep01i in terms & 

compliance of the aforecited Hon 'ble NGT order to Nodal Agency. To ensure that the project 
proponent does not proceed further (as directed by the Hon'ble NGT), the power 
disconnection orders of the unit were also issued on 13-05-2020 to the HPSEBL (Annexure-
1). The concerned HPSEBL authorities vide letter dated 02-06-2020 have submitted 

compliance indicating disconnection of power (Annexure-2) . Further, the Regional Officer. 

HPSPCB, Shimla had requested the Commissioner, MC Shimla, vide letter dated 19-05 -2020 

(Annexure-3) to take action on illegal/ unauthorised construction and initiate proceedings in 

accordance with MC Act, 1994 and to give details of deviation in building plan to assest 

Environment Compensation. The Regional office, HPSPCB, Shimla has also imposed 

Environmental Compensation amounting to Rs. 18 Lakh upon project proponent victe 

communication dated 27-06-2020 (Anncxurc-4), in accordance with the 

methodology/criteria laid down by the II on ' ble NGT vidc o!·dcr da\ed i 9.02.2020 in O.A. No . 
59312017, titied 'Paryavaran Suraksha Samiti & Anr. v. Union of India & Ors. The Regional 

Officer, HPSPCB, Shimla has also submitted the action taken/compliance report vide dated 



27.06.2020 to the Director-cum-Member Secretary, State Level Environmental Impact 
Assessment Authority 011 27.06 .2020 which is annexed as (Anncxure-5). It is worthwhile to 
mention here that the Unit, Mis Nirvana Woods & Hotels Pvt. has challenged the said order 

of HPSPCB imposing the Environmental Compensation to the tune of Rs. 18,00,000/- in the 
Hon 'ble High Court vide CWP No. 2428/2020, titled Nirvana Woods & Hotels Pvt. Ltd. v. 

H.P. The Hon ' ble High Court vide its order dated 17.07.2020, (Annexure-6) has stayed the 
operation of said order. Therefore, the State Board is contesting the said case in the Hon ' ble 
High Court. 

(Encl: As above) 

YoursT/y, 
(Ad itya Negi, IAS) 

Member Secretary 
HPSPCB , Shimla 

"I 



.I 

r B.P. STATE 
• POLLUTI 

1-IJM PAR.IVESON CONTROL BOARD 
N I H, PHASE-III 

EW SHIMLA-171009 

. OFFICF, ORDER 
Whereas direction Uncle . ~ 
1974 and 31-A of ti r. Section 33-A of the W· .. > . 
No 74540-43 d le Air (Prcventio11 l'. C cllci (! rcvcnlion & Contiol of Pollution) Act 

·~ ated JG I <.x ontrol of p II 1· ) A • • ' 
HPSEB El . . · 1.20 [ 9 was · . d 0 ll ion /\Cl, 1981 v1clc this office order 

, ectrical Div K . issue to the Exe. t' 1· . "I . . .. Nirvana W · · <1su1npti Dislt SI . .cu ive ~ ~g111ccr, c L:clncal D1v1s1on, 
b . . oods & Hotels Pvt Ltd y· · ' 11111!a, HP for d1sco1111cct1on of' power supplies or Mis . 

0 tainmg renewal of cons · . · tllagc K1yan & Rirka, Tchsil & Dislt. Shimla, Hf> for not 
same subs ent lo operate ·1 d b · · · · equcntly was ke t . ' n not su m1tt1ng Env1r0nme11tal Clearance anJ the 
3.1.2020 and unit was gran~edll;:beyance vi.de thi s office letter No2(,Jl8-21 dated 5.12.2019 till 

o months t11ne for necessary comp I iance. 

Whereas the Assistant E . . . 
dated 22 2 ?020 I . nvii onmcntal Engineer, Regional Office, Shimla vi de letter No .2434 

· ·- ias aga in · i d 1 . . . applied ~01. re 
1 

f tepoi e t 1at u111t has not made the compliance, although the un1l had 
newa o conse t t b · · aoain r·eco d n o esta l1sh but 11 has not submitted Environmental Clearance and 

~ mmen ed for ti . . . I 0 .2 .2020 l 
1 

1e. power d1sconnect1on of the unit. The lelicr No .1202-05 dated 

the f rt! dl~s a so been received from the Ass istant Executive HPSEBL Khalini, Shimla-2 for 
u 1er 1rect1ons in · f I . . ' . view o t le representation received from the project proponent. 

In consideration of the facts stated above H.P. State Pollution Control Board in exercise of power 
conferred under section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and Section 
31-A of Air(Prevention and Control of Pollution) Act, 1981, the H.P. State Electricity Board in 
general and the Executive Engineer, Electrical Division, Kasumpti, Shimla, Distt. Shimla, HP in 
particular are, hereby directed to disconnect the power supply to the · init Mis. Nirvana Woods & 
Hotels Pvt. Ltd . Village Kiyari & Rirka, Tehsil & Distt. Shimla, HP forthwith. 

Direction is also issued to i\!iis. Nirvana Woods & Hotels Pvt. Ltd . Village Kiymi & Rirku, Tehsil 
& Distt. Shimla, HP, not to use DG set. 

Non-compliance of these directions shall constitute a cognizable offence for following action :-

.Fine and imprisonment up to six years as provided under section 4 l ,43 & 44 of the Water 
(Prevention and Control of Polluti.on ) A~t, 1974 and .under sec:ion 37,38 & 39 of the Air 
(Prevention and Contr~l ~~ Pollut10~ ) Act, 1981. Strict compliance from all concerned is 
solicited to avoid legal J1abtl1ty on their part. J 

(Aditya Neg{ IAS) 
/ ,._ ( Member Secretary 
11> (L-~l b H.P.St1te Pollution Control Board 

;J 11 

No . PCB/246/Sllnil Kumar Sood Co1:struction Project~irv1u1a Woods)/:?.019- Dated: I~\~ _s:-, ')G'.2--
Copy forwarded to the following for information and 11nmcdlate necessary action: 
1. The Chairman, H.P. Stat~ Electricity Board, Vidyut Bhawan, Shimla. 

2. The Executive Engineer, Electrical Div ision, HPSEB, Electrical Div. No. l, Kasurnpti 
Shimla, Distt. Shimla, HP. 

3. The Assistant Executive Engineer, Electrical Division, HPSEB, Electrical Div. Khalini 
Shimla, Distt. Shimla, HP. 

J. The Assistant Environmental Engineer, HPSPCB, Shimla to give compliance report 
immediately 

5. ~~~ · Nirvana Woods & Holcls Pvt. Ltd . Village Kiyari & Rirka, Tehsil & DListt. Shirnla. 

6. Case file / 

(Adity gt, JAS) 
Meir1ber Secretary 

I-LP.State Pollution Cov.3fol Board 



I f~~\ HIMACHAL 
\,~~:-:~il~ (;;~~~SH STATE E.LECTRICTIY ~O;Rb LlMl~ED ' ~~1.1 

I 
.egistered office: VidyutBh ovt. undertaking) 

Number (CIN) U40109H.P2009SGco;r2as~:;TsEBL, Shiml<i-171004{H.P.) 

Telephone Number 0177-26241 No. ' HPSEBL 02 AACCH4894EHZB 

website Address 23, ESD l<HALINI, SHIM LA 
I - - ~V'{__~l.1JJ.w b.ron1Email· I h 11 · . .. . 

-HPSEBL/SES/C-10/2020 ___ ---.. -~~-:- .. --: . ' . (l(;e ~- ~ in1(~) J•,rna1l.com 

ro · / -21
- /2S-3 b -- ·--- · oat;:~~--o\-/ o-5 /UJJ-0 

Subject: 

Reference : 

Sir, 

~egional Officer 

HPSPCB, Him Pa~ivesh 
Phase-Ill, Sector-5 : :' 

New Shimla-1710~9 
i•' 

Disconnection of electric supply <is per Instruction No.36 of SalP.s Manucil 

lnstructions-HPSEBL- 'Consumer Id: 100007012067. 

Your office lette r no . P.CB-RO (S)OA No . 55/20202-455 -45 Dated 22 .05 .2020. 

This office in continuadon to this office letter No. HPSEBL/SES/C-10/2019-20-80-

84 Dated 20.05 .2020 and even file No. 87-92 dated 23.05 .2020, wherein compliance to the 

office order issued by worthy Member Secretary, HP Pollution Control Board , to disconnect the 

supp ly to the unit of M/s Nirw ana Woods & Hotels Pvt . Ltd ., Vi llage l(yari-R ir ka, Tehs il Shimla 

under sections 41,43 & 44 of the Water (Prevention and Control) Act, 1974 and under section 

37,38 & 39 of the Air (Prevention and Control of Pollution) Act , 1981 were carried out vi cie 

Perman ent Disconnection Order No.PDC0/100007012067/20200522 Dated 22 .05.2020. 

In this context , it is fur ther added that as per the procedure/ciirectior1s 

prescribed in Sales-Manual of HPSEBL- a fee of Rs . 250/- was needed to be deposited for 

issuance of PDCO. The said requisite fee for disconnection cha rges has been provided by Or . 

Pawan Kumar Banta , New Sh im la in cash on 22 .05 .2020 which may be settled with at your level. 

/ Acco rdingly, the Permanent Disconnection Con nection Order PDCO was issued on 22 .05 .2020 

and affected on 23 .05 .2020 (copy en-closed) . The readings on the energy meter and the DG set 

have been . taken as on dated 23 .05 .2020 anrl the project incharge of M/s Nirwana Woods 

instructed/under surveillance not to use Diesc-1 Generator Set till further o rders from the HP 

Pollution Control Board. 

Jr 0 
~ 

Thank ing you, ' .. 

,,.. . 

5:. !.6 i 

I ).},tj~ :. 

Yours Faithfully, 

(Er. Rohib~1yapJ 
Assistant Executive Engineer, 

ESD HPSEBL l<halini, Shimla-2 

Copy to the following for information and nece ssary action: 

The worthy Member Secretnry, HP Sta te PoliL1tion Control Dc.;;;rd, Him Parivesh, Phase-Ill , 

S~ctor-5, Nt:W Shimia-9. 

~ ...s=d-
Assistant Executive Engineer, 

ESD HPSE13L l<halini, Shimla-2 



I 
. . ... -- - - - - . - . . _{Jrgcnt/Tim~ fu~~?co~Matte~ \. I H.P:sr.A.rE"'f>o ' - - - - ~- ________ __ ___ :hr·a~gli em11i1 

) LL\JTION CONTROL SO ARO- -- ---- ---·-·-
-------_ ,;:""'"'~-=.7- "HIM p " REGIONAL OFFICE" ' l 

------------ - - - . ARIVESH",PHASE - Ill , NEW SHIMLA -171009 , 
~o PCB-RO(S)OA No. ssi2o2o- --.:~ . . '::'.~~nE'. No . . - 0177-26~~-27,:t _ . - . \ 
lo ~.-<-.,!S:,l_:- (, ll Dated: 1 a1 1 ·-·--1 ---- -- . 

o,i:; ~,:J_,_: 

The Cohunissioncr 
Municipal Corporati,on, Shimla, H.P. 

Subject: 
OA No. 55/2020, titled as Dr. Pawau Kumar Banta v. Union of India & 
Ors. pending before the Hon'ble NGT. 

Sir, 

. . . As you are aware of afore-cited case relating to M/s Nirvana Woods & Hotels Pvt. 
Lt_d .. K 1 an/R1rk~.Tehsil Shimla (R) District Shim la H.P. is pendin~ before the Hon'ble NGT (falling 
within the municipal limits ofShimla). Jn this connection, ic is to inform you that, this case was listed 
on I 2.05.2020 and fo llo wing directions were passed :-

"J. It is patent from the above that the project proponent does not have 
Enviro 17111e11ta/ Clearance (EC) apart .fi-om other violations. There is nothing to show compliance of 
requirement of Air and Warer Acts. In view of this position, the Director, Town and Country 
Planning, HP, Commissioner, Municipal Corporation. Shim/a, SEIAA. Himachal Pradesh and the 
Stale PCB may ensure that the pro;ect does not proceed further in violation of law. Action may also 
be taken for prosecution and assessment and recovery of environmental compensation. following due 
process of law. Further report in the matter be filed 011 or before on 3 I . 08. 2020 by email at judicial­
ngt@gov.in. '' 

The main issue involves illegal/unauthorised construction, so necessary action in compliance 
of the afore~cited Hon 'ble NGT order dated 12.05.2020 may kindly be taken to prosecute the project 
proponent in accordance with the provisions of M.C. Act, 1994. 

It is further requested that to assess the Environment Compensation for deviatio n in the 
building plan, some responsible officer of the Corporation may kindly be deputed along with records 
to ass:st tbis office within 7 days positively. 

SEIAA is the Nodal Agency in this matter vide Hon'ble NGT previous order dated 
02.03.2020,Action Taken/Compliance Report pertaini ng to your department, thereafter may also be 
submitted to the Nodal Agency, so that compliance is reported to Hon'ble NGT well in lime i.e. 
before 3 1.08.2020. 

(Encl: As above.) 

Copy forwarded to : 

Yours Faithfully, 

0~~ 
(Er. Lalit Kumar), 

Regional Officer, 

AA__ HP SPCBfShimla . 

l . The Direcror/Member Secretary, SEIAA, Deptt. of Env. Sci. & Technology, GoHP, Shimla, 
H.P. for kind information & further necessary action please. 

2. The Director, Town & Country Planning Shimla, H.P. for information Rnd further necessary 
action. 

{1tA\0 
~ 

(E r. Lalit Kumar), 
Regional Offi cer, 

/)) HP ShO::B, S\'.i111lr 

vf.-- r ' 



I 
I 
I 

ro 

Sub: -

A "' "' ~. fl V-\.c 

H:.P. STATE. POLLUTIO N_C_ONTROL BOARD, 
HIM PARIVESH",PHASE- Ill, N'EW SHIMLA - 171009 

Phone No. - 0177-2673274 

M/s Nirvana Woods & Hotels Pvt. Ltd ., 
(Earlier M/s Su nil Kumar Sood), 
Village Kiyari & Rirka, Tehsil & District Shim la, H.P. 

0.A. No. 55/2020 titled as Dr. Paw:rn I<umar Banta v~\~~~-i~frof in<lia S,, Ors. pen cling before 
the Hon'ble NGT. 

!1 
~ This is in reference to orders passed by :fon'ble National Green Tribunal in O.A. No. 593/2017 

l~l titled Pa1yavaran Suraksha Sarni ti & Anr. V /s Un ion of India & Ors dated 19.02 .2019 vi de which formula for 
I . . h . I . 1 · f _,,.. t I ·7'. levymg t e Env1ronmenta Compensa tion has been given for non -comp 1ance o e1rv1ronmen a 

.~1 
( \ standards/violation of directions. 

((,.~ . 

~~ . Further Hon'ble National Green Tribunal in O.A. 55/2020 dated 12.05 .2020 have passed following 

~.rf 1 t::CGOllS: 

\\-15? "3. It is patent from the above that the project proponent does not have Environmental Clearance 
· (EC) apart from other violations. There is nothing to show compliance of requirement of Air and Water Acts. In viP.w 

~ y of this position, the Directo1~ Town and Country Planning, H.P. Commissioner, Municipal Corporation, Shim/a, SE/AA, 
\ . ..i ~cha/ Pradesh and the State PCB may ensure that the project does not proceed further in violation of law. Action 

~ ~ay also be taken for prosecution and assessment and recovery of environmental compensation, following due 
); process of law. Further report in the matter be filed on or before on 31.08.2020 by email at fudicial~n9t@9ov. in." 

Whereas construction activities were carried out l•y your unit without possessing the 
Environmental Clearance & Mandatory consent of the State Board despite issuing direction by the State Board. 
Therefore, in view of the order of Hon'ble National Green Tribunal and directions received from HPSPCB Head 
Office letter No. 10857 dat~d 27 . 06 .~020 and Environmental Compensation amounting to Rs. lS,OO,OOO/­
(Rupees Eighteen L~cs only) 1s hereby imposed upo·n· you based upon methodology prepared by Hon'ble NGT in 
OA. No. 593/2017 titled Paryavaran Suraksha Sam1t1 & Anr. V /s Union of India & o~·s dated 

19 
. 

· h h d' · · db s p 11 · · .02.2019 fo1 not complying wit t e 1rect10ns issue y tate o ut1on Control Board. Environ t 1 C . 
. r.ien a om pensat1on may be 

deposited through RTGS/NEFT in A/c No. 54140100001617, IFSC Code BARBCINEWS!M 
N Sh. 1 · , Bank of Baroda, BCS ew 1m a. 

/---
Er. Lali t Kumar, 

Asstt. Environmental Engineer 
Copy to:~ HP State Pollution Control Board, Shim!~ 

v e Membe,r Secretary, H.P. State Pollution Control Board, Phase-Ill Ne . 
letter No. PCB-CA No. 55/2020-10857 dated 27 06 20 .., 0 f . . • w Sh1mla, H.P. 171009 w.r.t. your , ~. :.J 0 

. • L or tnformat1on please. . , 

--~ ( :~v ...- --
Er. La lit Kumar, 

Asstt. Environmental Engineer, 
HP Stale Pollution Control Board. Shin1la 



I 
( 

( ____ . 
-·-,-:~-~---- A . / .. --·.::;:~"· I-Ip S- --.. -==------ . . -· vi·1~t- lM,·e ·-·· 5 

)/ ., . .-!j:-,:~~ .. TATE POLLUTION CONTROL BOARD, 
. \~ .... Ai?' ' REGIONAL OFFICE "HIM PARIVESH" I 
~ ... ~ L PH , I l .--~~~-=-- ~v.h,u.pcl>.nic in ASE - Ill, NEW SHIMLA - 171009 

No. PCB/ROS/ n - '--- - ..... __ __ _____ .. _ _ ___ Phone No. - Ol~~-26732_74 __ _ 
· I I f_ - . - -- -- - .. - ---- ·· ·-

To 
, .. +) Dated- y \·-t•(.) . . 

- . -, _-v J- 0 

The Director-cum-Member Secretary 
State Level Envi ' . . ronment Impact Assessment Authority, 
H1machal Pradesh, Shiinla 171001 

Subject: - Orders of Hon'ble National Green Tribunal dated 12.05.2020 in OA No. 
55/2020 titled as Dr. Pawan Kumar Bantn Vs. Union of lndia & Ors. 

Sir, 

This is with reference to DEST office Jetter no. S&T/HP SEIAA/ 2015-360-619 dated 
18.06.2020 and HPSPCB HO letter No. PCB-OA No. 55/2020-10677 dated 24.06.2020. In 
this context, it is submitted that HPSPCB has already issued orders to disconnect the power 
supply of M/s Nirvana Woods & Hotels Pvt. Ltd. Village l<iyari & Rirka, Tehsil and District 
Shimla, H.P. under section 33-A of Water (Prevention & Control of Pollution) Act, 197 4 and 
section 31-A of Air (Prevention & Control of Pollution) Act, 1981 vide HPSPCB Shimla office 
order no. 6572-76 dated 13.05.2020 (Copy enclosed). 

Further, Environmental Compensation amounting to Rs. 18,00,000/- only (Eighteen 
Lacs only) has been imposed upon the unit for not complying with the directions issued by 
State Board as per methodology given by Hon'ble National Green Tribunal in O.A. No. 
593/2017, titled "Paryavaran Suraksha Samiti & Anr. Vs. Uol & Ors. orders dated 
19.02.2019 (Copy enclosed). 

This is submitted for kind information and further necessary action please. 

Yours faithfully, 

Asstt. Environmental Engineer, 

C t 
HP SPCB, Shimla 

opy o: 
~he Member Secretary, HPSPCB Phase-III, New Shimla in compliance to HPSPC . 

letter no. 10677 dated 24.06.2 020. B Sh1mla 

~~c 
Asstt. Environmental Engineer, 

HP SPCB, Shimla 



17.07.2020 

CWP No. 2428 of 2020 

Present: Mr. Bipin C. Negi, Senior Advocat~ . with- Mr. 
S~neet Goel, Advocate, for the petitioner( th;,.dykh <> 
Video Conferencing. ·, < ("-., '·, > 

'\. ' /"'., .. 
Mr. Maan Singh, Advocate, ro~ · t{l~/r,.e,ipohdents 
through Video Conferencing . ..., . ·, ·' <' ' /·. ' 

. ,• ' ' 
( .... /' ' , · , ·,_,.., 
( ( 

CMP No. 6223 of 2020 ._,.,. ~ 
. . .. /(~\'',J 

Allowed and dispqsed or\ '-- ) / '.../·\ __ _.,.. 
' ( . 

CWP No. 242&6}'-202()'& CMP No. 6224 of 2020 
' (, ' ~ '- ,, 

Notice. ~7P"Singh, Advocate, waives service 

of notic~-) (~fthe respondents . He seeks and is 

grante~ks' time to file reply. List. after four weeks. 

~~ Learned counsel for the petitioner to place on 

._{~~he copy of the order passed by the National Green 

~ c---~: v 
0 <)~\J'y)unal by the next date . 

. \ ~ ""'' '\ (___/ 
<<"v(:''~)"' In the meantime, the operation of impugned order, 

~" ) . _, dated 2·7th June, 2020 (Annexure P-14) shall remain stayed . 

July 17, 2020 
( mjni J 

..... 

(L. Narayana Swamy) 
Chief Justice 

(Anoop ChUk!~·~) 

Judge 



~))~~ f 
State Level Environment Impact Assessment Authority ? 11 ~ = 

Mi11istr1' of E11viro11me11t Forest,~ Ctimfl/e Ctrn11ge, Gm·em111e11t 11/ t11 dia, 

at Department of Environment Scie nce'-~ Technology, 
Paryavarnn Bhawnn, Nenr US Club, Shimla-1, Himae hn l Pradesh 

Ph : 0 J 77-26S6S5?. 2659608 fa, : 265960') 

F. No. HP SEIAA/2015-360-loose - "3 6 '7~3 !:/ / 
ORDER 

Dated: 

Whereas vide le11er no . HP SEIAA/20151360-Mls Homeland Exotica I 43. Sector- 7. Panchkula. I lai·yana-134 I (ll)_ 

a construction project was gran ted Environment Clearance vide letter dilled 01.0.J. 2016 for 111ixccl land U>l' 
construction project; 

Whereas vide this office letter no . HP SEIAA/20 I 5-360-loose-5413-5414 dated 28.03 .2020. a not ice was issued 
to the project proponent for explaining within 15 days as 10 why the lega l action sho uld 1101 be initiated against 
the unit for non compliance ofterins and conditions of Environment Clearnnce issued in your favour: 

Whereas as per this office record the project proponent has failed 10 comply with direction s of thi s office and ho;, 
not responded to the directions of this office til l date; 

Whereas as per the orders of Hon'ble National Green Tribunal passed in the malte1· of Dr . Pa wan Kumar Banta vs. 
Un ion of India & Ors in O.A. No. 55/2020 on dated 02 .03.2020. the cons truction site of project propon.:nt '""" 
inspected and it was observed that the project proponent has not complied with the stipulated te rms & co nd i1iuns 
of the Environmental Clearance granted as above and accordingly a report was su bmitted to Hon'ble National 
Green Tribunal on dated 01.04.2020; 

Whereas the above matter was again listed on 12.05.2020 before Hon'ble National Green Tribunal and Hon'ble 
National Green Tribunal has passed following orders:-

.. ... "it is patent.from the above that the project proponem does not hun• f:·m·mi11111, ,111 ,1f Cleurunn' 1/.( ·1 

apartfro111 other 1·iolations. There ts 1101hi11g to shull' com;Jfiunce of l'<'c1111rc'llll 'llf ul · l1r c111d ll'uter ·kt 1 

/11 view of this posil io11. 1he Director, Toll'n anJ ( ·u11/l/1T l'fo1111i11,J.!.. 11. f '. ( 'u1111111 .1.11u11e1 -. ,\ /i1111, ·1t'•il 
Corporation, Shi11ila, SE/AA, Himachaf Pradesh and the State PCB 11w1 · ens we thu1 the pru1ec1 due.1 nu/ 
proceed further in violation of lmv. Action may also be taken for prosecution om/ msessn1e111 and 
recovelJ' of environmental compensation, following due process of law" .. 

And whereas apan from above orders non-submission of comp li ance repon to the terms and conditions or 
environment clearance, non-compliance to the notice of this office tantamount for legal act ion as per rhe 
provisions contained in the Environment Impact Assessment Notification. 2006 under Sect i on - ~ of En viro nment 
(Protection) Act, 1986 including withdrawal of Environmental Clearance granted in favour oi' prnject proponent. 

Now therefore, keeping in view the non compliance by the project proponent to the terms and condition s of 
Environment Clearance & the orders of Hon 'ble National Green Tribunal dated 12 05.2020. the project proponent 
is here by directed to immediately stop the construction activities at project site till further oi·ders or till the 
000<troot;oo ""';,;,. '" pocm;nod by Cow·t of L•w. ~I; 

Di rrt:tor-rn m-Mem be) Secrrta n . 
HP State Level Environment Impact Assess1n~11f'Autlrnrir~0' 

Hinrnchal P1-.1dl»h. Sh11111a-1710!ll ( 
Sh. Pankaj Gupta, 
Mis Homeland Exotica-mixed land use construction project, 
Now working in name ofM/s Nirvana Woods & Hotels (P) Ltd., 
Village-Kiyari & Rirka, Tehsil& District-Shimla, H.P. 
Endst. No.: As above dated the Shimla-1, . ::o::o 
Copy endorsed to: 

I. The Secretary, (Env. S&T), to the Govt. of Hinrnclrnl Pradesh, Shi111la-~. for ki nd infornrntion please . 
2. The ~ember. Secretary, H.P . State Pollution Control Board Him Parivesh. Phase-I ll. Nc•w Shi111la. i'L1r 

kind 1nfor111at1on & necessary action please. 
3, The Director, Town and Country Planning Depilrtrnent. Hinrnclrnl l)r;1tksh . Shi111l :1- 171 ltlll'l . 1l11· kin d 

1nformat1on & necessaiy nction ple:ise . 
4, The Commissioner, Municipnl Commissioner, Shirnl:i-17100 J 

please. '°' '"'" '"'""""'"" ""J::.:' ~: 
ll t' " ' " , .• '""'. M "" b~"· L" q •. 

HP Stat~ Lt>vel E11v 11onm.:11t i111 'p.1L'I A"l'SSlll~lll Authu111~: · r 
I l 1111 .1ch.il l'r:1cksh. Sh 1111 I~- I 7 J ()()l (_ 



Himachal Pradesh State Expert Appraisal Committee 

SEIAA, Himachal Pradesh 
Ministry of Environment Forest & Climate Change, Government of India, 

at Department of Environment Science & Technology, 
Paryavaran Bhawan, Near US Club, Shimla-1 

Ph : 0177-2656559,2659608, Fax: 2659609 

Dated: 2.6> /d' J.z u 2 o 

Site Inspection report w.r.t. Orders of Hon'ble National Green Tribunal in the matter of 
Dr. Pawan Kumar Banta vs. Union of India & Ors in O.A. No. 55/2020 regarding Mis 
Homeland Exotica-mixed land use construction project at Shimla. 

In order to ascertain the compliance to the orders of Hon'ble National Green Tribunal dated 
12.05.2020 and subsequent directions issued from this office vide no. HPSEIAA/2015-360-
loose-367-371 dated 23.05.2020 a team of following officers visited the premises of M/s 
Nirvana Woods & Hotel Pvt. Ltd. on dated 28.09.2020:-

1. Addi. Director-cum-Secretary, SEAC, H.P. 
2. Principal Scientific Officer (Env.), DEST 
3. Env. Mon. & Eval. Officer, DEST 

The team inspected the entire campus, premises of the project. The team was accompanied by 
a security guard of the project and the Architect Mr. Kaundal of project proponent during the 
visit. The team observed that construction work was suspended and there was no activity in 
the premises by the project proponent. 

~,~ 
DEST 

A\L)-i\~ 
/~~~~Env. ) 

DEST 

*** 

~ :i,i\ i . 
Addl. Director-curb-Secretary, SEAC 
DEST 


